_ THE RECOVERY OF DEBTS DUE TO BANKS AND FINAN-
CIAL INSTITUTIONS (AMENDMENT) ACT, 1995

| No. 28 or 1995
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Flnancml Instltutlons Act, 1993

BE it enacted by Parllament in the Forty-s1xth Year of. the Repubhc
of Indla as follows —_

1. This Act may be called the Recovery of Debts Due to Banks “and
hnanclal Instrtutlons (Amendment) Act, 1995. e

2 In sectlon 6 of the Recovery of Debts Due to Banks and Fmanc1a1
51 of 1993 Institutions Act 1993 (heremafter referred to as the prmc1pa1 Act), for the
' words! “s1xty years”, the words 51xty-two years” shall be substltuted

* 3. In section 11 of the principal Act, for the words srxty-tvvo years”, the
words “s1xty—ﬁve years” shall be substltuted T
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